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BEFORE THE NATIONAL GREEN TRIBUNAL' PRINCIPAL

BENCH, NEW DELHI

Original Application No' 1208/2024

IN THE MATTEROF: -

Tejasvi Minhas

Versus

Public Works Division, Punjab & Ors'

... Applicant

... ResPondent(s)

l, sandeep Verma, Executive Engineer, Provincial Division

pwD B&R Jalandhar, being well conversant with the fact of

the case in my official capacity and being competent to swear

this affidavit on behalf of Respondent No. 1,5 and 6 do hereby

solemnly affirm and state as under: -

1. That I am the authorized representative of Respondent

No. 1/Public Works Division in the above-captioned

matter and am fully conversant with the facts and

circumstances of the case and am duly competent to file

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT

NO.1,5& 6.

the present Short Affidavit.6orx
-"9 ea,s
?i

il

t't:MIFil,B&RBr
Jalandhar Cantt

Uffit*ut2025
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2. That the answering respondent is in receipt of the notice

issued by this Hon'ble Tribunal issued vide order dated

03.t0.2024. The answering respondent is filing the

present short affidavit as they have only received the

copy of the notice, but the copy of the original

application has not been supplied'

That the original application has been registered based

on complaint made by the Applicant alleging illegal

cutting of 20 heritage trees in the premises of Civil

Surgeon Office, Jalandhar on the direction of Public

Works Department (PWD) by one Baljeet Singh'

contractor, without any proper permission from the

requisite authorities

The answering respondent would like to apprise this

Hon'ble Court the site in question housed the building

for the Civil Surgeon, Jalandhar' The site in question is

owned by the State government and under the Health

and Family Welfare Department Punjab'

The decision was taken by the concerned authorities to

demolish the building housing the office of the Civil

Surgeonandconstructanewl00beddedCriticalCare

Block at Civil Surgeon Office Distt' Jalandhar (Punjab)

3.

4.

5.

(basement+4 storey) under scheme PM-ABHIMAN

@.rr:
fi}*,
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6.

scheme to meet the increasing health care demands of

the citY of lalandhar'

That in furtherance of this the Director Health and

Family Welfare Department Punjab directed necessary

action to be taken for the removal of the trees vide

letter No. HWC 054-62 dated 24'03'2024'

That accordingly the answering respondents were

directed to complete the job for felling of the tress

within the compound of the Civil Surgeon in order to

construct the new 100 bedded Critical Care Block'

Thereafter, Executive Engineer Provincial Division PWD

B&R lalandhar Cantt duly submitted an application to

the District Forest Officer Jalandhar at Phillaur for

permission for felling the trees' The DFO vide letter

No.637 dated 24'04'2024 sent the assessment of 20

number of trees and also intimated that jurisdiction for

cutting and selling of these 20 trees would fall under the

PWD onlY'

A true copy of the letter dated 24'04'2024 is annexed

herewith as Annexure R-t @ Pg 7'

That the permission granted by the DFO also contained

a direction to plant 5 times tne ryor^bi': E trees that

7.

8.

9.

=ffi4
were supposed to be cut'

:I*iuto-'ul;
?l]iitutcun"
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10. That at this juncture it would be pertinent to mention is

that the trees within the compound of the Civil Surgeon'

Jalandhar were not old, or heritage trees as stated in

the assessment report of DFO lalandhar vide letter No'

637 fated 24'04'71074' The total number of trees that

have been felled are 20 but none of them are heritage

trees. A true copy of the letter dated 24'04'2024 is

annexed herewith as Annexure R-1'

11. The answering respondent would like to humbly submit

thattheconditionimposedbytheDFotoplant5times

the number of trees that have been cut has been

complied with' The compensatory afforestation at the

site of Civil Hospital Jalandhar has been done by the

Provincial Division PWD B&R lalandhar in compliance to

the directions of DFO lalandhar the PWD has planted

100 number plants at Civil Hospital complex lalandhar

in lieu of 20 trees cut at this site'

True copy of the pictures of the geo-tagged photos are

annexed herewith as Annexure R-2 @ pgs 8 to 59'

12. The answering respondent would like to humbly submit

that the trees that have been felled' have been done in

conformity with the Policy formulated by the

.$
t
*

Q4"a\

Department of Forests and Preservation notified
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on 12.09.2024 known as the Tree Preservation Policy

for Non-Forest Government and Public Lands- 2024'

A true copy of the Tree Preservation Policy 1014 is

annexed herewith as Annexure R-3 @ pgs' 6o to 68'

The answering respondent would like to humbly submit

that the reserve price of standing green trees/dry trees

was assessed as per the norms and rates fixed by

Punjab State Forest Development Corporation Ltd' after

taking the required measurements of the standing trees

at the sPot.

A true copy of the Letter bearing No' 11032 dated

20.t2.2024 is annexed herewith as ANNEXURE R-4 @

p9 69.

That the contents of the foregoing affidavit are true and

correct to my knowledge' no part of it is false and

nothing material has been concealed therefrom'

DEPONENT

Er. SandeeP Kumar
Executive Engineer
Provincial Division
PWD B&R Jalandhar'

14.

{z
,*

5
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VERIFICATION: .

I, Sandeep Verma, Executive Engineer' Provincial Division

PWD B&R lalandhar, the deponent above-named do hereby

verify and declare that the facts stated in the above affidavit

from para no. 1to 14 are true to my knowledge and belief'

Verified at Jalandhar on this 2nd day of May 2025'

'J:ffi'HffEteegzs

r IT DEPONENT

-HL!y--Er. S-andeeP Kumar
Executive Engineer
Provincial Division
PWD B&R lalandhar

THROUGH COUNSEL

SHUBHAM BHALLA
Advocate for ResP' No'1

Oifi."t D'52, Basement, Panchsheel Enclave'

ilew oefni - 1100i7. Mobile: +91-96544-27273

fmail : shubhambhalla@hotmail'com

**t'**'*t**'
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